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GUVAHATI_BE1'Cft 	-- 

Qrjg lc atioNoj4koL2.QQ. 

Sri H. Ibotombi Sirgh & ass 7 others. 
Applicatate. 

-Vrs-. 
I. The Union of India & ors. 

... . Respondents. 

Synopsis of theiicat.. 

Dated 	' Particulars of the documents' Annexures & 
- age,_ - 

- - _2 -  - - 	 3_ 

Annexure-kVl 
page - 21. 

1. 18-12-87 	Letter N.A_27011/A/86-EA-II 
Govt. of India,Cabinet secre-
tariat,New Delhi for grant of 
various concessions to the 
staff of SSB,sFF,CIOA and 
Direcotrate Accounts. 

28-10-86 	Letter .A11016/6/86-D0I 
Govt. of India,Cabinet Secre-
tariat for extension of.Hoee 
Rent Allowance concessions to 
other cadres of AFC, at part 
with executive Cadres. 

09-08-89. Memorandum No. 9/SSB/A2/86(I) 
IV.Part II of Director General 
Security of j6B,for granting 
of Concessions to the staff 
of SSB & conveyed sanction to 
the.classificatiofl of Imphal 
as category 'B' •  for the pur- 

pose of ration allowance & ors. 

for a period of 3 yrs. w.e.f. 

09...08- to 8-8-92. 

Anriexure-R/2 
Page - 28 

Annexure-R/3 
Page - 3 
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4 • 120199. G.M. No. 9/SSB/A2/86(l )..IV Pt. 	Annexure-kV4 
75-90 of the Directorate General Page - 36 
Security,SSB for renewal of tte 
Classification of Imphal as cate 
gory 'B' w.e.f. 9-8-89 to 8-8-01. 

	

5. 26-8-92 	O.M. W.9/SSB/A2/86(1)-V(Pt)/ 	Annexure-R/5 

4122 of the Dte.General of Secu— Page - 37 
rity,SSB for grant of various 

concessio's to the 558 employees 

posted at Kohima & classificatiofl 

of Kohitna as category 'B' station 
for purpose of granting ration 

allowance & ors for 2 yrs. 

	

6. 08..1-97 	0 .M.No. 9/SsB/A2/86 (1 )_V(pt )/ 	Annexure-R/ó 

4122 of the Dte.General of Secu- Page - 38 

rity 66B for renewal the clssifi-
cation of Kohirna w,ef. 24-8-94 

to 25-8-98. 

2207-98 0 .M.No. 9/SB/A2/86(1 )_Manipur, 

of Dte. General of security, 

SSB for renewèl of the cassi-
fication of Kohima as Category 
'B' we.f. 26-08-98 to 25-8-01. 

275-92 	0.M.N0.9/SSB/A2/86(1)_v(Pt)/ 
3049 of the Dte.General of 

the Ee. General of Security 
S5B,conveflyiflg for classifica-
tion Karong and some stations 
in Manipur & Nagaland Djvfl.Cf 

SSB as category 'B' for the pur-

pose of ration, allowance and 

An nexure-R/7 

page - 39 ,  

A rine x ure-R/8 

page - 40 

other concessions for a period of 
3 yrs. w.e.f. 275-92 to 26-5-950 

9, 18-9-95 	G.M. N0.9/SSB/A2/86(1) Manipur 

of Dte. General of security,SSB 

for renewal of tt classifiCa.4i 

tion as category 'B' w.e.f. 

27-5-95 to 26-5-98. 

Annexure _R/9 
Page - 42 

contd. .3/- 
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22-7-98. 	OM No.9/SsB/A2/86(1)-Manipur 	Annexure_R/10 
of Dte.Generai. of Security,SSB  Page - 43 
for latest renewal of the classi- 
fication of Karong as category 
'B' station w,e.f. 27-5-98 to 
26-5-01. 

14-6-96, 	A Division Bench of this }n'ble Annexure_R/11 
CAT(Tribunal) order in O.A. No. 	page - 44 

245/95 in respect of granting 
the ration allowance to the 
applicatteØ of non-executive statf 

of A.R.C. Dooamdoorna, 

16-03.98 	Hon'ble Supreme Court's order in Annexure-R/2 
S.L.P. No.1706/97 arising out 	Page - 49 

of O.A. No, 245/95 and same was 
dismised. 

13 3010-00 	Hon'ble CAT order in O.A. No.133/ Annexure.-R/13 

2000 directing the authoritjes 	Page - 51 

to pay the ration allowance to 
the applicants of Imphal 'B' 
station. 

14-8-01 	Hon'ble CAT order in 0.A.No.174/ Annexure0R/14 
01 directing the authorities to 	Page - 54 
pay the due/arrear ration allowance 
to the applicants 'B' station. 

17-9-03 	OM No.1/165)/89/SSB/11691 	Anflexure-Et/15 

Govt. of India,Ministry of Home Page - 55 

Affairs,Office of the Inspector 

General,SSB,Manipr& Nagaland 
Division,Imphal for rejecting 
thejoint representation of the 
applicantsfor duzaX due/arrear 

ration appioa allowance. 

	

16, 01-08-03 	Copy of the joint representa- 	AnrexureR/16 
tion of the applicants for 	Page - 56. 

gratt of t#n due ration 
allowance. 

Fie id by: 	_~IrMA 
Coufleél for the applicants. 
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Orialpplicatio 	SfQO. 	14 

• Sri H. Ibotombi singh & sevenothers. 

Applicants. 

1, The Union of India & ors 
Respondents. 

INDE _X 

ltNo.' aticularsfdocuments - pages. 

10 Original application. - 

 Verification - 

 Affidavit. 
 Annexure-Wl copy of the letter dated 

18-12-87. - 

 Annexure-1/2 Copy of the letter dated 
9' - 28..10-86. • • 	

- 

 Annexure-W3 ± Copy of the letter dated 
9.8.89. - 

70 	• Annexure-W4 Copy of the letter dated 
12-1-99. - 

 Annexure-B/5 Copy of the OM dtd. 
26-92.. - 

 Annexure-R/6 Copy of the aM dtd. 
8-12-97 - 

 Annexure-R/7 Copy of the OM dtd.22-7-98. 
Ii.. AnnexureB/8 Copy of the OM dtd.27-5-92. —41 

 Annexure-H/9 Copy of the OM dtd.19-95 

 Anriexure-R/10 Copy of t he OM dt. 227-98. J 	. 

 Annex ure-a/11 Copy of the Judgment/order 
of the CAT passed in O.A. No.245/95 
dtd. 14-6-966 

contd. . 2/- 
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 Annexure-R/12 	Copy of the Judgment/ 

order passedby -the Hon'ble 	Supreme 
Court 	on 16-398 in SLP Ib.170 6/97. 

 MnexureW13 	Copy of the order dtd. 
3102000 passed by CAT in 0.A. No. 
133/2000. 	 - 

V. Annexure_RJ14 Copy of the order dtd. 

148m.2001 passed by Hon'ble CAT in 

O.A. No.114/01. 

 Annex.ure-R/15 Copy of the impugned 

- Wemorandum dtd. 17-09-2003. 	- 

 Annexure-R/16 	Copy of the joint 

representation 

Dated/Imphal 
the  // / ~ /a 

Signature : 

$VM 

'I 

U 
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LI. 

j. Shri Huirem Ibotornbi Singh aged about 

42 years s/o. late H. Tamphajao Singh, 

Pharmacist, Office of the Area Organiser, 

SSB, Ukhrul, under the administrative 

control of the Divisional OrganiserSSB, 

Manipur and Nagaland Division,ImphaJL 

(Manipur). 

2 9  Miss Mariarna N.D. aged about 35 years, 

d/o. N.D. Darid, Lab. Technician,Off ice 

of the DivisionalOrgañisor,SSB,Imphal 

(Manipur). 

Sri Rama Hmar aged about 42 years s/o. 

Rongai Hmar,iver off ice of the Divisional 

Organiser,SSB,HQ,Imphal(Manipur) of 

Churachanctpur,P.O. P.S. & Dist..C.C.pur. 

£ri L. Suresh Singh aged about4O years, 

Assistant,SSB,Directorate Office, New Delhi 

66. He earlier worké as such in the office 

of the Area Organiser,ssB,Imphal. 

Sri S.P. Biswas aged about 43 years, 

Assistant,$$B, Directorate Office ,New 

Delhi 66 0  He earlier worked as such in 

the office of the Divisional Organiser,SSB, 

HQr. Imphal(Manipur). 

G 0 ntd. . 2/-. 

J, 

GthVAHATI 

(An application U/s 19 of the Administrative 
Tribunals Act, 1985). 

ORIGINAL APPLICATION £00 
(IV 

 OF 2003. 

4 
4 
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Sri Karnei Meihonpam R. Naga aged about 

58 years sb. Karnei 

office of the Area Organiser,SSB,Imphal 

(Manipur). 

Sri AthokpamChaoba Singh aged about 

60 years 5/0. late A. Purno Singhof 

Wangkhej Yonglan Leirak, Imphal ,Ex-Peon, 

office of the Area Organisor,SSB,zmphaj 

Mariipur. 

SInt. Laitonjarnongbj Chancfrarnanj Devi 

aged about 43 years w/o late Kala Singh, 

Ex..Driver,Offjce of the A.0. SSB,Irnphaj 

(Manipurb resident of Sagolband Moirangmayum 

Leirak,Iinphal,p.0, & P.s, Impha1 

• All the above - applicants 

are non-executive personnel serving in the 

SSB,under the administrative control of 

tle Divisional Organiser,SSB,Mapur & 

Nagaland Divisiofl,Irnp1aj(njpur) 

lic a at 

- 

1. 	The Union of India(represeflted by the 

Secretary to t he Government of Ifla, 

Ministry of Home Al fairs,Naw Delhi). 

2 0 	The Director Gneral,$SB,jjnjstry of 

Home Affairs,Govt, of India,East Biock...3, 

R.K. Puram,New Delhi, 

016 

contd. • •3/_ 	 IV 

;- 
3v;,e Jrli &4rOJ 



3 0 	The Divisional Organisor,SSB, 

Manipur and Nagaland Division, 

Imphal - 795001. 

40 	The Area Organisor,SSB,Imphal, 

Manibur. 

•••• ..!!ppflde !it. 

	

1. 	PARTICULARS OF THE ORDER AGAIMT W}ICH THE 

AiCATIOjD.. 

	

1. 	Illegal and arbitrary action of the respondents - 

authorities is not allowing the applicants to draw Ration 

Allowance only on the ground that they were not applicants 

disposed of by this H0n'ble Tribunal directing payment of 

ration allowance to the applicants from the due dates. 

The $SB Directorate (New Delhi) had intimated the Divisional 

Organiser,SSB,ManipUr and Nagaland Division,Imphal(Re5PO1 

dent No.1)that tfe nonapplicants in various cases disposed 

of by this Hon'ble Tribunal directing payment of ration 

allowance to the applicants were not entitiled to draw 

Eration allowance on the basis of Judgment/orders passed by 

this Hon'ble Tribunal. 

	

2, 	That O.M. No.1/16(5)E/89/SSB/11691 dated 17/09/03 

issued by the Respondent Ib.4 whereby the joint representa-

tion submitted by the applicants praying for grant of ration 

allowanceprior to 3001-01 was returned back to the appli-

cant No.1. It would appear from the s aid memorendum that 

the case of the applicants could not be acceded to for 

granting Ration Allowance prior to 30..01-01 as the applicants 

are not applicants in CAT which had amounted to summarily 

rejecting the claim of the applicants for ration allowance, 

contd. . 4/... 
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3 9 	That the applicant b. 4 and 5 also filed seperate 

representations to the Divisional organiser,SSB,MafliPUr and 

Nagaland Divisiofl,IlflPhal on 14/02/03 and 17/02/03 respectively 

for grant of rational allowance prior to 30-01-2001 when they 

were posted at Imphal. However the competent authorities did 

not taking any positive action till this date. The said repre-

sentations were kept in the cold storage of the authorities. 

Thereafter, the applicants No.4 and 5 also submitted a reminder  

application on 01/08/03 along with six other applicants. 

_USDIQj Q T _ TaIBUNAL I 

The applicants declare that the subject matter of the 

order against which they want redressal is within the juris-

diction of the Tribunal. 

LIMITATION 

The applicants firther declare that the applicabton 

is within the limitation prescribed U/S 21 of the Adminis-

trative Tribunals Act,1985. 

I2LL_GASB: 

1. 	Thattbe applicants b. 1 to 7 are all nonexecutive 

personnel who are/were serving in the Special Service Bureau 

(ssB in short),Iniphal in the office of the Area Organiser 

(Adm) under the administrative Control of the Divisional 

Organiser,SSB,MafliPur & Negalafld Division,Imphal(ReSPOflde1t. 

No.3). The applicants No. 6 and 7 are/were retired employees. 

They were serving as Assistant and Driver respectively in 

office of the Area Organiser,SSB,Imphal. The applicant 8 

is the legal representative/legal wife of late Laitonjam 

Kala Singh (Ex—Driver) who was serving under the Administra-

tive control of Area Organisor,SSB,MafliPUr. The applicants 

contdl.l. 5/- ° 



5 

applicants No. 4 and 5 were also serving as Assistants under 

the administrative control of the Divisional Organiser,SSB, 

Manipur and recently transfered/posted at SSB,HQrs. New 

Delhi. 

The SSB is a Department of the,Government of India 

directly under the Cabinet Secretary but the organisation has 

been detached from the cabinet Secretariat and brought recentq 

under the Administrative Control of the Ministry of Home 

Affaris,Governtnent of India,New Delhi. 

H 	 The applicants have a common grievance and interest 

in the matter and as such they are filing a single application 

inasmuch as the reliefs prayed for, if granted to one of them, 

will be equally applicable to all the other applicants as they 

are similarly situated. This is being done with a view to 

avoiding multiplicity of litigations. The applicants crave 

leave of this Hon'ble Tribunal to allow them to file a single 

application as provided in Rule 4(5)(a) of the CAT(Procedure) 

Rules, 1987. 

That the Govt. of India, in 1962, set up the Directo-

rate General of Security(D.G.S. in short) under the Adminis-. 

trative Control of the Cabinet Secretariat for some specific 

purposes which is a multirole ,multi-disciplinary organisation 

cromprising four agencies,namely, Special Service Bureau(SSB 

in short), Aviation Research Centre(A.R.Co in short), 

Special Forntier Force( S.F.F. thn short) and Chief Inspectorate 

of Armaments. 

40 	 That the applicants beg to state that the Cabinet 

secretariat, vide letter No.A.27011/4/86-EA-.II dated 18-.12-87 

addressed to the Director,Planning,Directorate General of 

Security,informed that certain concessions were granted to 

I 
VA 

the Staff of SSB,, SFF.,CIOA.(Chief Inspectorate of Armaments) 

contd.. yJi) 
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and Directorate of Accounts and the conCeSSiOflS were listed 

in AnnexureI. In the said letter, it was also mentioned 

that for some ofthe concessions, the various hardship 

locations had been categorised as 'B' and 'C' stations as 

mentioned in the Annexure-Il to the letter. In the s aid 

letter, it was also mentioned that for the purpose of House 

Rent Allowance,cOflCeSSionS tot he various categories to 

Staff, the equation of post as listed in Annexure - A to 

the, Cabinet Secretariat order dated 28-186 would biso 

be appli$bI&• in respect of the Staff of SSB.,SPF.,CIOA. 

and Directorate of Accounts. 	- 

Annexure-R/l is a copy of the 

letter dtd. 18-187 along with 

two Annexures. 

5. 	That the applicants beg to state that, from the said 

letter and Annexure, it would be apparent that certifl con-

cessions were granted and in the case of the applicants, the 

concession referred to against serial No.2 in Annexure-i, 

i.e. Ration Allowance,WOUId be relevant. The House Rent 

Allowance to the executive cadre was made admissible to the 

personnel of other cadres also of the corresponding level 

except in the case of SSB Battalion personnel and Deputy 

CommandantS/COmPanY Commanders/Assistant Company Commander 

of 5FF and also those on deputation in the 5FF from the 

Army. 

6. 	That the applicants beg to state that the order 

dated 2810-86 mentioned in letter dated 18_12_87(AflfleXure-I) 

was an order from the Cabinet Secretariat whereby the sanc-

tion of the President was conveyed tb the equation of posts 

listed at Annexure-A in various cadres of corresponding 

level in Aviation Research Centre to that of the executive 

cadre. The present applicants have been equalised with the 

corLtd . 7/- 

14' 
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the Field Officers and below and as per the said equation, 

the applicants were paid House Rent Allowance from 1987 

itself. 

AnnexureR/2 is a copy of the letter 

dtd. 28-186 along with enclosures 

19 	That the applicants beg to state that in terms of 

Cabinet Secretariat letter dated 18-12-87, as provided in 

AnnexureII to that letter, the following hardship locations 

in ianipur had been categorised as "C" with effect from 
1.8.87 

I) Tarnenglong 

Ukhrul 

Churachandpur 

Iv) Nungba(not Mongbba) 

8. 	That the applicants further beg to state that in terms 

f the above—noted Cabinet Secretariat letter dated 18-12-87 
(Annexure_I), the following hardship locations were not cate 
orised as either "B" or "C" stations and as such the SSB 

personnel serving in these statians were not granted ration 

allowance initially. 

Imphal 

I'hima 

Karong, 

In exercise of powers conferred on him as the Head of 

he Department in terms of paragraph 3 of the aforesaid 

abinet Secretariat letter dated 18-1287(Annexure_II), the 

trn u1recor,ssB, New Delhi which had since been resignated 

as Director General,SSB (Respondent No.2),by his O.M. I'b.9/ 

$58/A 2/86(1) IV PtII dated 9-8-89, conveyed his sanction 

contd. . 8/.. 
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:tothe classification of Imphal in Manipur as Category"B" 

Sttion for the purpose of granting ration .  allowance and 

other concessions as referred to in the said letter dated 

18-12-87 (Annexure-I) for a period of 3(three) years with 

effect from the date of issue of that order dated 9.6.89, 

i.e., from 9.6.89 to 8.8.92. 

Thereafter, the classification of Ii'nphal (ivianipur) 

as Category "B" Station for the purpose of granting ration 

allowance and other corjcessionswas duly renewed from  

9.8.92 to 8.8.95 by OM dated 30.9.92 and then from 9.8.95 

to 8.8.98 by OM dated 8.12.97. The latest renewal oft he 

.câèssificatiofl of Imphal(Manipyr)as Category. "B" location 

with effect from 9.8.98 to 8.8.2001 was sanctione4 by the 

a competent authority vide his 0.10. dated 12-1-99. 

Annexure-R/3 is a copy of the letter/ 

Office memorandum dtd. 9.8.89 

Annexure-R/4 is a copy of the office 

memorandum dtd. 12-1-99. 

9. 	That similarly, the competent authorit, as stated 

above,conveyed the sanction to the classification of 'Kohima' 

(Nagaland) as category %B" station for the purpose ofgranting 

ration allowance and other concessions for a period of 2(two) 

years with effect from the date of issue ofthe 0.10. No. 

9/SSB/A 2/86(1).-V(Part)/4122 dated 26-8-92 its. from 26-8-92 

to 25-8-94 • The classification of Kohima was duly renewed 

.from 26-894 to 25-8-98, and from 26-8-98 to 25-8-2001. 

The above renewal of the classification of Kohiina(Nagaland) 

as category "B" Station was sanctioned by the competflt 

authority vide OM dated 8.12.97 and OM dated 22.7.98. 

contd. . 9/ 

'11 J$4J J' 
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Annexure-B/5, W6 and B/7 are the 
copies of office memoranda dtd.26.-8.-92, 

dtd. 8-12-97 and dtd. 22-7-98 respec-
tively. 

 

27.5-92, 

That by OM No.9/SSB/A 2/86(1)V(Pt)/3049 dtdo 

the ampetent authority conveyed the sanction 

 

to the classification of Karong and some other stations 

in Manipur and Nagaland Division of the SSB as category 

!B" Stations for the purpose of granting ration allowance 

and other concessions for a period of 3(three) years with 

effect from the date of issue of that order dated 27-5-92 

from 27-592 to 26-5-95. The c'assification of Karong 

a s. : category "B" location was duly renewed from 275-95 to 

to 26-5-98 by O.M. dated 18-9-95. The latest renewal of 

the classification of Karong as category "B" Station was 

sanctioned vide OM dated 22-7-98 covering the period from 

27-5-98 to 265-2001. 

Annexure-B/8, R/9 and fi/lO are the 

true copies of the said office memo-

randa dated 275-92, dtd. 18-9-95 and 

dtd. 22-7-98 respectively. 

That the applicants, being non-executive personnel 

óf'the SSB. serving under the administrative control of the 

bivisional Organiser,SSB, Manipur and Nàgaland Division, 

Iinphal(Respondent 1.3) in the following stations which are 

categorised as "B" and "C" locations are entitled to the 

grant of ration allowance with effect from the date of cate- 

gozisation of t he stations or from the date of matagarisaltax 

their posting whichever is later. 

 Tamenglong - 'C' category with effect from 
I 1-8-87. 

 Imphal - 	'B' category with effect from 9-8-89. 

 Kohima - 'B' category with effect from 26-8-92. 

14 
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Ukhrul,- 'C' category with effect from 

1-.8-87. - 

Churacbandpur-'C' category with effect 

from 1.8.87. 

Nungba (not Monghba) 'C' category with 

effect from 1.8.87 0  

1rong - 'B' category with effect from 

27-5-92. 

126 	That after categorisation of the abovenoted 

stations as 'B' and 'C' locations, the employees of the 

SSB serving in these locations became eligible for 

receiving ration allowance with effect from the respective 

dates of categorisation or from the date of their joining 

in these locations, whichever is later, and accordingly 

the Field.Officers and below were being paid ration 

allowance. However, for reasons best known to the authori-

ties, the applicaflts were not paid ration allowance in 

a most illegal and arbitrary manner. 

13. 	That the applicants beg to state that the Aviation 

Research Centre is a part of Directorate General 9 f Security 

along with 558 and two other organisations. Similar conce 

SSiofls including Ration Allowance were granted to the employees 

of the Aviation Research Centre, The non-executive Staff of 

the Aviation Research Centre were also deprived of the 

Ration Allowance and only executive Staff was given the same. 

Some employees of Aviation Research Centre ,Doomdooma had 

jfiled an application before this Tribunal claiming that 

Ibeing norexecutive staffs they were also entitled to get 

contd. . i1/ 

J4 ,  A40 9,X St 
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the Ration A]].oance as was being given to the executive 

Staff, according to the equalisation done as per order 

dated 28-10-86 (Annexur-II) and the same was numbered as 

0. A. 245/95 A Division Bench of this Tribunal, by judgment 

dated 14-6-96, held that the Ration Allowance was admissible 

to the applicants and directed that the Ration Allowance be 

paid to the applicants at the rate applicable to them with 

effect from the due date and to pay the arrear amounts 

wLthin a fixed period. The  Aviation Research Centre autho- 

rities,instead of granting the concessions,filed an S.L I P, 
in the Hon'ble Supreme Court challenging the order passed 

by this Hon'ble Tribunal granting Ration Allowance to the 

non-executive staff and the same was numbered as Special 

Leave to appeal (civil) No. 1706/97. The  Hon'ble 5upreme 
Court, by order dated 16-3-98, dismissed the Special 

Leave to Appeal and directed that the order be puntually 
observed and carried into execution by all concerned. 

Anflexure_R/11 and R/12 are the true 

Copies of the Judgment/order dtd. 

14-6 -96 passed by Hon '.bl e CAT an d 
JUdgmenoraer dtd, 16-3-98 passed 

by the Hon tble Supreme Court - res-.. 

p ectivel y. 

	

14. 	That the applicants beg to state that in pursuance 
of the said 

Judgmt, the Cabinet Secretarjat,vjde their 
order NO.A_27011/4/86,EA 11/1483 dated 16-6-98, sanctioned 
the Ration Allowance to the non-executive staff of the 

Aviation Research Centre and an payments have ±Lttj* since 
been made to the staff who are still continuing at 

Doomdooma which 12as been categorise as fl]3U Station. 

	

15, 	
That thereafter, the non-executive personnel serving 

in the SSB at Itanagar (Arunachal Pradesh) under the adrnjnj5-. 
trative control of the Divisional 

filed an application before this Hon'ble Tribunal 
which was 

registered as 0.A No 103199 claiming grant of ration 

con td. • I - 

. &4ov& 
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allowance with effect from 8-11-94, date from which 

Itanagar was categorised as "B" Stations. This  F{on'ble 

Tribunal, by order dated 8.9.99, allowed the application 

directing the respondent - authorities to pay ration 

allowance to the applicants with effect from due date. 

It was further directed that the arrear amount,as admi- 

ssible to the applicants, should be paid within 90 days 

from the date of receipt of the order. 

16. 	That thereafter, the non-executive personnel 

of the 5513 serving in Shillong under the administrative 

control of the Divisional Organiser,S$B., Shillong, 

Meghalaya who were similarly den Led ration all owance also 

filed an application before this Mont  ble Tribunal, praying 

for grant of ration allowance with effect from the date 
when Shillong was categorised as "B" station by the coin- 

petent authority. The said application was registered 

and admitted as O.A. No, 367/99, This  Mont ble Tribunal 
by order dtd. 12-1-00,'disposed of the application by 

directing the respondents to pay Ration Allowance to the 

applicants frau the due date, 

170, 	That 104 non-executive personnel serving in SSB. 

under the administrative con trol of the Divisional Orga-

niser, SSB., Man ipur and Nagaland Division, Imp ha]. ('es-
pondent No. 3) also filed an application before this Fon'ble 

Tribunal claiming payment of ration allowance to them with 
effect from 9.8,89, the date from which Imphal was cate- 

gorised as "B" Station or from the date of actual joining 
at Imp hal whichever ,  is later which was registered as 0. A, 

No.133/2300, This Montble Tribunal,by order dated 30.10, 

aoo, 
allowed the application directing the respondent 

- 

authorities to pay ration allowance to the applicants 

according to their entit1emen+, 

Cofltd. 
. 1 3w- 

'~.P - *~O  T4--L-,r 
103 
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Annexure....R/13 is a true copy of the 

order dtd. 30.10.2000 passed by this 
Honible Trjbual in O.A.  N0, 133/2000 

18. 	
That 18 non-executive personnel serving in SSB 

under the Administrative control of the Divisional Orga-. 

niser, SSB, Manipur and Nagaland Divjsjon, Imphal( 1 espofl-
dent No. 3) also filed an application before this Hon h ble 

Tribunal claiming payment of ration allowance to them with 

effect from 9-8-89, the date from whéch Imphal was categorized 

as "B" Station or from the date of actual joining at Imphal 

whichever is later which was registered as O.A. No. 174/2o01, 

This Hon'ble Tribunal, by order dated 14.8.2001, allowed 

the application directing the respondent...authoritjes to pay 

ration allowance to the applicants according to their 

en t iti ethent, and the same was compi ied with by the con cern ed 

a uthoriti es, 

Arinexure_R/14 is a true cony 

of the order dtd. 14-8-2001 passed 

by this Non' ble Tribunal in O.A. 

No, 174 of 2001, 

190 	That the applicants beg to state and submit that 

they are also similarly situated like the applicants in the 

aboie noted original applications and as such their case 

for granting ration allowance is squarely covered by the 

orders passed by this Honble Tribunal allowing the above- 

noted original applications. The present applican ts are xKkkRkt  

entitled to the grant of ration allowance with effect from the 

date of categorisation of the above Station5 as "B" and en. 
20. 	That the applicants submitted a joint representa- 

tion on 14-06-2003 to the respondents- authorities for grant 

of ration allowance prior to 30-01-2001. However the respon- 

dents - authorities did not consider the joint representation 

Cofltd. . .14/-. 	r 

8v'm 
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of the applicants. Thereafter the applicants again filed 

another reminder representation on 01-08-03 to the 

authorities - respondents for grant of respective duel 

arrear ration allowance which are admissible/entitled 

as per the services rendered by then. In this regard 

the respondents No. 4 issd a Memorandum on 17th Sept., 

2003 under his 0fffice Memorandum No, 1/16(5)E/89/S$B/11691 

stating that the case of the applicants could not be acceded 

to for granting ration allowance prior to 30-01-2001 as 

they were not an applican ts in various cases decided by 

this Hon'ble Tribunal directing payment of ration allowance 

to the applicants. From the said impugned 0iM, dtd. 

17-09-03 it would appear that the representation submitted 

by the applicants has been sumerarily rejected. 

It would be pertinent to mention here that 

the respondent No 3 had issued standing instructions 

that non-applicant(s) in various cases Linalised by the 

Guwahati Bench of the Central Administrative Tribunal is, 

are not =d&1PJcd entitled to get ration allowance. Because 

of illegal and arbitrary action of the respondent - autho-. 

rteis, as stated above, the applicant is convinced that 

no useful purpose will be served by waiting any longer 

and as such the applicant is now approaching this Horitble 

Tr ibuna 1 p ray in g fo r r eli ef. 

Annexure-R/15 is a true copy of the 

impugned Memorandum dtd. 17-09-2003 

Annexure-R/16 is a true copy of the 

joint representation. 

5. 	GROUNDS FOR RJF VI7H LEL P ROVI SICJ S : 

i) For that the action of the respondent - 

authorities in denying Ration Allowance to 

Q _a_ 
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the applicants is illegal,arbitrary 

and highly discriminatory and as such 

this is a fit case where this Hon'ble 

Tribunal will exercise jurisdiction 

and grant relief ztknot otherwise 

due to them. 

For that the applicants have been illega-

lly discriminated against is not allowing 

them to draw ration allowance although 

they are similarly situated like those mTq  

applicant in OANo. 245/95 9  OANo.103/99, 

OA. No1 133/2001  and OA N01 174/2001 who 

have since tn been granted ration 

allowance, with arrears, in pursuance of 

the orders passed by this Hofllble Tribunal 

and as such the action of the respondent-

authorities is bad in law and liable to 

be set aside, 

For that respondent-authorities are legally 

required to extend the benefit of ration 

allowance to the present applicant of 

their owfl in pursuance of orders passed 

in various original applicantions by this 

Hon 1  bie Tribunal directing payment of 

ration allowance to the applicants and that 

no having been done, the action of the 

re sp on dent-authori ties is denying ration 

allowance to the applicants is bad in law 

liable to be set aside, 

contd. . 16/- 

a-40 rili S-~~ 



7A 
.9- 16 

For that the respondent-authorit 

instead of extending the benefit of the 

above-noted orders allowing ration allo-

wance to the applicants of their own, 

committed a serious illegality by driving 

and harassing the applicants to approach 

this Hon' ble Tribinal causing inultiplici-

ty of litigations andas such the action 

of the applicants deserves to be struck 

down at unsustainable in law, 

For that the action of the authorities is  

not allowing the applicants to draw Ration 

allowance has resulted in serious discri-

mination offending the i 	equality pro- 

visions contained in Artjc].e 14 and 16 

of the Constitution of India and as such 

the action of the authority is bad in law 

and liable to be set aside, 

For that, in any view of the matter, the 

action of the authorities in subjectflg 

the applicants to serious and illegal dis-

crimination and denying them the Ration 

Allowance otherwise due to them is bad in 

law  and liable to be set aside, 

6, 	tTAILS OF THE REME DIES EXHAU STED : 

The applicants and submitted representations to 

• 

	

	the competent authoritt. through proper channel 

but these were rejected only on the grod that 

they were not applicants in earlier cases allowed 

by this Hon' ble Tribtxial in the matter of granting 

ration allowance. 

contd, .17/- 
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MATTERS NOT PREVIOUY FILED OR PEIDING WITH 

AT, OTHER COURT : 

The applicants further delare that they have 

txx not previously filed any application, writ petition 

or suit regarding the matter in respect of whtch 

this application has been made before any Court 

or any other authority or any other Bench of the 

Tribunal nor,  any such application, writ petition 

or suit is pending before any of them, 

RIEF SOUGHT,: 

It is,therefore,prayed that Your 

Lordships would be graciously pleased to 

admit this applicatiofl,call for the entire 

records of the case, ask the respondents 

tQ show cause as to why the applicants 

should not be granted the benefit of ration 

allowance with effect from the date of cate-

gorisation of the statis (Places of 

posting) 	as I 13t  and 	'C' or from the 

date of Actual joining at such Stations 

whichever is later as has been granted to 

others who are sLmilarly situad like the 

applicant(s) and after perusing the causes 

show), if any,and hearing the parties,direct 

that, in view of the attending facts and cir-

cumstances of the case, the aoplicaflts be 

granted ration allowance with effect from 

the dates from whjch the places of posting 

of the applicants have been categorised as 

and Stations, as stated above or 

from the date of their actual joining at 

these places, including arrears due to then 



;1j 

as has been granted to the similarly 

situated non-executive erloyees of the 

ARC and SSB after setting aside the 

impugn ed order datd V-9--200fl 

(Annexure - W15) and/or pass any other 

order/orders as Your Lordships may 

deem fit and proper. 

And for this act of kindness, the applicants , as in 

duty boind,shall ever pray. 

- INTERIM ORDER,IF ANYRAYED FOR : 

-NIL - 

104 	Does not arise, the application will be presented 

personnally by the Advocate of the applicants. 

PARTICULARS OF THE BANK DRAFT/POSTAL ORDER IN 

T OF THE APPL I CATiECL' FEE 

I.p. 0. NO, J It 	1 )-1DATED  

issued by Guwahati Post Office payable at 

Guwahati is enclosed, 

1ST OF ENCLOSURES 

As stated in the Index. 

Contd. . 19/- 
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V 

VERIFICATION 

I, Huirem Ibotombi Singh aged about 42 years, 

late 
s/o.L4. Tamphajao Sirigh presently serving as Pharmacist 

in the of.ce of the Area Organiser, Ukhrul (sSB) ids 

under the Administrative Control of the Divisional 

Organiser,SSB,Imphal(Maflipur) do hereby verify that I 

am one of the applicants in this original application 

and I have been authorised by other applicants to sign 

this verification on behalf of tha all the applicants. 

The statements 

are true to my 

paragraphs No. 

advice and that I have 

Dated : 	fk3 
Place:  

made in paragraphs 

personal knowledge, these in 

are believe to be true on legal 

not suppressed any material facts. 

Signature of the Applicant 

I'b.i. 
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"Thuirem Ibotombi Singh aged about 42 years sb. 

late H. Thmphajao Singh presently serving as Pharmacist 

in the office of the Area Organ iser,Ukhrul( ssB) under the 

Administrative Control of the Divisional Organ iser, SSB, 

Mnipur and Nagaland Divisiofl,Imphal(MaflipUr) do hereby 

make Oath and state as under: 
accompanying 

That I am the Applicant No. I andLthis original 

AplLcation and I have been authorised by other applicants 

to sign/file this O.A. and swear this Affidavit on Eitz 

jMkj= behalf of all the applicants. This is true to my 

knowledge. 

That the statements made in this O. A. from para 

I to 	relating to Lactial matters are true to personal 

knowledge and based on records and the legal pOintS are 

submissions made on legal advice which I believe to be 

true and the AnnexurEs are true copies/extract true copy 

of the original and I believe the same to be true. This 

is true to my knowledge. 

Verified that this Affidavit contains only the 

truth and no part of the same is flse, 

Datdd/Imphal 	 Signature of the depoflt 

the 	 Jr 	&?Jq; lLL v5 

By:- 

Advocate. 

Solemaly a ired befere ne one.. 
at 

Ia the ciurt remises by tk 	claruit 
who iidentified by4 '. .. 
The declaraut seeps to understaud the 
ciatelts filly well on their being read 
•ver and explalud to bin. 

$f 
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4 	/ 	 (COiY. ') : SECI  
If GJf  

• '- 	

l)i1cLot General ,  of security ,  
Office of the 1)irect -ors3ii • 	 lilock 

	 , • K. Purarn 
Ne Delhi—li OO66 

Dated the, 9/8/89 

Grant of COr1OeSSjojS to the staff. 
of  

him 	 In exercise of the powers vested in -: 

	

	

as I-lead of Departm(.,.nt in terms Of Para 3 of Cl)j.flr.t Secretariat letter No. 
dated 

i31287, the 3anctjon of the Director 5S13 
• l.a hereby Conveyed to the classification of the. 

• 	 uncLnnentioned stations as Category 
')' StatIons • 	 •t'or the rurnose of grant of various COÔeSSiOnS • 	 mentionoi i 	nexur I (other than Clothing grant) 

of th above quoted Cabinet Secretariat order dated 1 81287, for a period of three years w.e.f. 

	

he date of issue or 
- this or1r 0 	 - 

i .No,, 	Name of the :;tutjon 

1 	 G&ntøI (Si1cic1i) . 	 .• 

2. 

	

(Mizorrun) 	- 	

0 30 	 IwpI-ial (Mak'lipur).  
i4Ut. Lc.Y 	 S 	 • - 

r 	 - 	 Sd/_ 

1)y Ins1) ctor .  General (E) 0  To 

1.. 	ThQ 1)00s 
(..ujaxat/Ijp I)Ivjajofl3 	 . 	 • 	 • 

2 	/L11 DIgs TC, 	 S  
D,trectr of Accounts New Delhi (5 copies) 

L.. 	Crnmandant, CSD & W Bhopal 	•• 

5.,  Conand:mt, TC ParidahL 	-• 	 • 	 . 	

• 
Aid 3r nchs, SSI3 Dte. 

'cr file 0 . 

• 	 . 	 S  

• 	 • 	 , 	-' 	

- 	 . 	

r 

	

•

'Coll

'yL1 	. 	 • 	 . 	 . 	 S  

cnz efr~47Wt 	I 
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• 	V 

T' 	Rio 	I IRE -/4• 
ZAiAT 	1COF SWURITY',  

Off JL Qi fl WAZ&TUA * 	, 

W.T 1dAz,V.*.*. iIMA 

£tö, the Im J.n4 444990  

lb conUftsuou o t4* L Gtotte 4.: of 
•ve 	dte4, 8th £60L9970  the eocitLon cii the 

• 	actoz,4411 is hump .ceàd.iI to hi alàoskftcetio 
• 	of 	 á&.t4 Dvoi .o 	 'a' ttivi far 

the jAUX4046 cal vvLc,a cenceLes Vith at tact (torn 
to.e.2X in tires ofpera. 3 of thsCabin.t 

• 	
tariat Ier 	 :tàd 

1RUE CO 	S 	
• 	 • •••• 	 • 

•.. 	 (, 	f4WJ 

1• 
• 	 'S 	 • 	 S 	

S... 

Diver. Lai,  of • t4 oun •,biaet eCietotjt 1 U.(, 

- 	 kU2O,W. IO ti 	. UOJ6. 

• 	. a. 	1: 
vn. 

3. 	ULÔB* ZG 1It 

• • 	40 	Mcounts UtftG.r,a L4xectorate. 

So 	utile. LIt.. 



5L  to! 
DIR1CTOIVTE GL'NERAL or S1CURi TY 
OFFICE OF T1-J.E L)1RCCroR :SSfl 
I3LQa( I'OuV(ES4R1.1(pupJi  

/ EXURE 
NEW DCUIXg 110066 

Li/UI D TlL. : 	26/0/9) 

: 
1% 
!# 	V 1 

. 

Sub: Grant of Varjou 	icOncesvionito the  SSD 0n1p10 	oted at Kohima 

ik 

......... 

/ 	
I 

cory 

In otercio of rhe.powers veljted in him 
as Head of the Dopurtrncrit in term8 of parn 3 
of the Cabinet Scr'tarjat letter Uo. A27011/4 
86-EAII d'tec1 1E3912.7,.the sanction of the 
Diôctor, SSB, is hereby xz6nveyed to tilio  
claszificOtion of tho '}ohjma, fl1Igalu- d a' tegory B' AtAtion forthe purpose of grtnt 
of various cnnCOssions rncntjonea n Annexure.. I 
(other than clothjng grant) to te Aforeaaid C"jn.-t crQtr1at 1ettcr dtecj 18.12.07 for 
z period of 2

( 7"0—) Year.-1 wi'P+ effect from thf dzito o' iue. 

( pj AD}IIKART ) 
1tTT D):nJc'roR (IA) 

opy to :-• 

1 	The Dir'ctor of ccounts,Cabjnet qocretirlat, 
N'w Delhi,, 

The DivisonriJ. Orgnir, QSP, Mnipur & 
Nig1and Di'jsjon, 

The D.T O . Knhima, P' Nr.210. Kohima •-97001. 

'F' Brnch. 

Orders fil/Giiarc1 file. 

J-4,4L 
I 

'N 

- 



C' 

- 	 .. 	
. 	.,. 

,ç 	 !'

RE No. 9/SSB/A2/o6(j)ivc_, 	I. 
Directorate GenortJ.. of Secur:i.ty, 
01 1:i.te or the Director, SSB , 

Block, V,'R,K. Puram, 
De1j— 110066. 

Dtod, the, 	Wth Dec. 1997 

In 	Con Lri.nw L:i 	n 	of 	Uli!; 	F)ij'(C Lorn 	(2 	Mnwo N0. 9/SSB/A2/86(I)v(pt) dated, 26.8.92 and No. 9/SSB/ 
30.9.92, 	the Sanctior) of the 

Director, SSB is hereby accorded to the clijci on  
of the following sttjons o 	iiniür & 	y)1nd D1jsj00 
as Categoy 'B' station for the ourpose of vSri.ous 

Concessions from the daLe and period shown aqainst 
each in terms of Para-3 of the Cabine'L Secretariat 
letter No. A -270!1/4/86A_II dated, 	10.12,37 	. 	. 

	

N). 	'lat e 	UI 	U 
 

	

- 	.............-- 
	 .......... ..................... 

) 	Ut.I ()(J • *_. 	. 	_.. -. _. 	_•. •_. - . •_. _. _. _. -. - . - . _•. - . _. _. _. _• -., _. _e 	. Imhal, 	ACN D1V13jn 	'B' 9.89 	LQ ( 

KOh.II, 	Mi Ini 	o:t. 	t
6H.i1 	to 	2.L3,9u, 

( 	KAft4N SI!\JFI 	)' 
ASSISThI' DIRECTc1 	(EA) 

1. 	
The Director of Accounts, Cabinet Sertaiat, 
R.K. 	Puram, New Delhi 

2/ 	DO, WN D vt.3it, 	11,U 1HAL 

DiG, Kohjm3 

((V 	4.. 	DOs: HP/UP/J&IK/J(3/s/N3/l/J\p/.1.11 

DiGs: 1C 
Kurnarsajn. 

6. 	Utder iil.' 	 . 

10 

\\ 	*A1 i1 1  
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1111  

4Ji'A, 
h4 	 -. 

T -U 22nd Jth.Y,18. 

It's Oxerfwl *, O c1  the powers  ve.ted in bira 
ad zf Lrtnt 	term Oi 	 j o f Vid binet 

tetttu, fio,  

the 6i.,- nation at the iroGtor, i hereby G)nveyed to the 

tii.t ClabuiiiC o tioll of te unaentjorj *Utionw ui 

Lnd ..ivi,.i0n .. 	tiory '.' .tetjQf 

for L 	 i:iou GG* tot 	t*wn :it..t 
eh btttiori 	or.tjoncjin .rMexure4 at tt, il uovo 

uct.a 	b.crctrjt, 	ttr 	 tox fj fu.. 

thor paxiod oi ttcQ yur itn dfiect 44oc 	 to 
i ... 

3pUE COPY L. 

P  Vb4 ThIith.. 

4vn, 
uhinç 	 -do... 

o... 
.aipUiK 	c/.:.LQh .S.(J.. 

	

. 	Utsipekhj 	..do... 

	

o. 	Asi:LiaIç1  
Tacor 	 –do- 

..d. 

	

,. 	Tarnei. 	 do- 

	

10. 	Jirib. 	 -do.. 

	

ii. 	 -do- 
2. 	 sr•'• 

	

t • 	hai,I4,N .vn. 

	

2. 	1101 

	

3 4 	hunyyr 	.4e.. 

	

4, 	Mw 4amtal ..Uu.. 

	

,. 	Thuna 	l* ... 

	

6. 	4aram 

	

7 1 	3irarkhr3ncj -ac.. 

Kobima MN ivi4r 	8..98 to  

Cj4 Hern 

 

J0iyT 	 ) 



. 	. . . . , . . 	 IMIOWTIOPL  

• : i! 
• 	 N •  9/bS0/_2/1)6(1)_I(pt) 

(( 	f 	() u 	J 	I 	oc (ji ty 
0 1 	 I N 	0 ,  55 U 

' 

	

• 	•':. 	•. 	 31 :.c:k—V , 	. K .. Purn , 
/ 	 Nw UoiIij.-11o06 •  

• 	 . 	 DO tad, tho 27th May 1D92 
... 	 . 	 . 	 . 	 . 	 . 

i 0 1) — — — - 

	

t 	ti 	 l S$O. 

	

4 	 V 

In exorci.a :1 the powoir vted an hi -n a 
Ilcid Of OrIDartiiirnt, in t'rmc 	I para 3 	1 the Cabin2t 
5 ccrctariat letter N0• — 27011//06—EA—II dated 10.12.67,'  thc cunctin f the Direct r, bbU as hereby c_nvoyed to 
t10 rlas ficti n 	I LI1Q inclrrrner;j a nrd ototjcnoa 

'y 	 tjnThi t I pur?rv r 
w a aga in shs t31 . :f- 	ifftrcsrd in ñ iCur-o---  I 

- the Qbvo qu ted Cabnc'L Sccrctaraat lottor datod 
13 12 07, 1_i 3 pc'r3d 	1 3 cro with 	1fcct lrm tho diiç3 ci i -  suc ....................................................... 

ns LJJLt_c jjj.j. 
I 	• 	. 	..• 	. 	 . 	. 

(a) 	Kh313J.tii , Mil 	 hid Nuulund lvi jicn 

/ 	 j. 
o 

() 1'Qun Khullon 	 -da- 
io o 	

ç) . 	•• (iv) Siuikawn 	 -do- 

-' 	••i 	)_-tJ t.tnqpck p.i. 
QttL() 

Oohang.L 	 j (v) Than n ' 	 . 

ThuE COP (vjn__ 	 —d 	

) . 	
(ix) 	l.moa. 	i , ' 	. 

	

......fltru.. 	(x) •. J.rabam 	 - -do- 
I 	 , 	( xi) 	Kh:upu:n 	 . 	-do-. 

cnr. 

	

/ 	 (i) 	 Ii@k, cm ni pu r nd Nn qn zi n d ivi. ni on " 	
(it) 	P0 j 	 d) 

Phngyar 	 —do 	 • 

(iv) 	New 	cnta.1.  

( v) 	Tunqarn KhullciT  

NO ) 113 	 -ci - 

- •.•• . 	 (vil') 	irrtkIn1. 	 —d:- 	 •. 

•1 	 . 	 - All .. : 

ILD .MiKRI ).............
• 	-• 

lt 5 l IiN 	UIULCTUfl (LA) 

	

- 	 • 	 • 	 . 	• 	. - ( 	 CcI 	2/ 	. 

V .  

	

? . . 	 • .. 	

• 	2 	

• 	 •• 	

••:•• L 	:, 
I /,. 	• 	

• : j:.. 	
;aS.::;, 	 . 	•- 
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1 	 F) 	I 	 iii 	FiitF 	Srr 	ti 	1L, 

	

PurLim, 	cw 1 irFij. 
Ii 	 iUrga l, i j si t,, 	 Nu r. 

• 	H I/u P/sD/f'W/Nit /IF P/fla j & 

3 	Dnpc L. r C .,rt;rzI.1. , 	G t j, ].dnrn/TC 51r1,n/ 
:.niba r j 

r i cla bad/Ci0&1J IIh pa 1. 

S 	F' /C.-1Branch/C—TI Oranch 

1)LcJ-1 	filu. 

': 

	 C 

'1; 	
( 

cOP'  

WOOM 

- g, _4.ovl/ _L h'z-e6j 

u 

1 	 . 	 Li1i' 

- 1 

I. 



'/'l 	' 	I 	 •' 

tIo. 	 4kn ipur 	' 

Directoi-at General of 2curity, Al  
1' 	Office of the Director, SSB, 

East Biock-V, R.K. Purarn, 
New C Le 
Dated, the 

 

0 R D E R 	 2 
- - 	 - 	 - 

In exdtcise of the powers vested in him as Head 
of l)epartment, in terms of para 3 of the Cabinet Secretariat 
letter No. A-27011/4/86-EA-Il dated 18.12.07, the sanction 
of the Director, SSB  is hnreby conveyed to the classification 
of the undermentioned siations of fvla nipur.  and Nagaland [)ivision 
as category 'B' sfation for the purpose of various concessions 
as shown against each station as mentioned in Annexure I of 
the above quoted Cabinet Secte -Lariat letter dated 10,12,37 f- ok.  
a further period of 3 years with effect from 27th M3y, 95 to 
26th May ,  90. 

I 

• 

kfr 

736, 

OP - jij,~i 

,, 	• ,!.•.A' 	. 

.1. 

t!ç)  

• 	 10 	Concessions without cloThg grant 

(1) Farasom 	-- 	 5iJ"-' 	Manipur,& Naqaland Division. 
• 	(ii) Pushing - 	-do- '- 

(iii) Kasorn Khullon - 	
d 	' 

-(iv) Sipuikawn - 	-do- 1\ 

(r 	 (vi)/Benianq 
(v)(Utangpokpi - 	 -do- 

- 	 -do- 
C v. 	.1 	)1  

(viii) 
TI ;i iii or 	 -. 
Karong 

-d ci- 
- 	-do- 	". 

( 	x 
Cx) N 

 Tar1r?i. 
Jiribain 

- 	-do- 
- 	-do- 

- 	

(xi.) I(hOU1,uIIt - 	-do-.,,-' 

'1 

ThUE COPY 

/1 

Varir.,us C(.)rlCOSS 3 Ofl 	Wi th r1oLh.i ng 	(irflflt. 

 
Sha-nqshak 	- 
Poi 

Wn:ipur a N.iqaiand i)iVisi.Ofl 
-o-J 

 Phunyv9 	- -'do- 
Ci v ) New Som'.a] 	- -do- '.7'  

 Tungam Khullein - -do- '._-  
 tvram 	 - -do-v-' 
 Siranakldng 	- -do- '..../ 

o.b.1- DH11AR1 
ASSISTANT DIRECTOR(EA) 

/7 	 C;opy to: 
1. 	The D.i rec L.r ol Acctts • Cab. SecLt. , I'. .K . Purain, 

Now D1hi. ('i copies). 

2. .visiona1 Orqnni.ser, krnipur. A proposal for 
continuance of various concession in respect of 'iKol 
may pleas c' be sent to t.ii s Dj rec Lora to fot' further 
necessary action. 	 - 	 - 

3. 	Divisional Organisers J&K/HP/UP/R&G/SBVN/AP//Sh: 
D1sG: IC Sarahan/Iioflonq/Salonibar/FA Gwaldam. 
Commandant: CSD&W Bhopal/TC Faridabad. 

Accounts Of -fice, SSB Dirctorate. 
Order file. 

A 	
gise (Adrnn) , - 	 ssn .tvn.. flqr. Xrnphal. 
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LNEi(AL CF SIiCL'II 1 FY 	 . . r)]r:crc1I 	SI 	' 	 1 
V, ii .K. P1JII/M, 

III I... 	)r I,(.•  

i)AHil), 	III[,'),)_.IIIJ..Y, 	I99Li. 

j -tfj 

In o:<'rc:j;c ol tI 	 vtud iii hi.n as 
IIe.d of D:arLtncn1., in t.ri:; of p3r.i-3 of the Cabinet 

1(1 nut, 1t1( 	N) 	-'ic , i/ 1/u-1J-i I 'I 	I, us i; 07, L! 	oc L on  of L}i 	D.;.c tc. , 3SI 	hercLy c(nveyed Co Lhe c Ia -.s if ic Lion of the (jndenhrri Li c'ne') s La lions of M.in:ipur and Nac:aiand I .vjo 	s Cat.qry 'F' s t.ai.i,ons für the r)tirI)ocn 
of v;jrious COI1CCSSIOnS as honn against each sLaUon as 
rnonU.oned in Annrxuc-.1 o the above c1uot.ri Cab. Secretariat, 
iuI.Ler dat'.d, 18. 12.87 for a fttr1I1r p:riocI of three years v/iih effect from 27.5.90 to 20,5. 21. :- 
1. 	CO,\CESS 1Qs WiIUWT CLCIH 1NC; c.ur .CAi. 'Is' STnIiON3 

1. 	Kfmr.-son , M.-mmt1 ,  or 	NaqimJand l-)ivn. 
- 	. 	_s•:p"-- kLIIJ) 

3. Parhung 	 -<b- (Prcvi'it1y Kasomn I4Imul.lon) 

5. 	1 Jlanr11ckpi 	•-'Io - 
I .0 m 

/ . 	1 ':,m 1.1 UI 1 

•• 
• 	I ;,mii,•.I 

.10. 	J ji- .h;, 	 -! 0-- 
I I.. 	I(l\()tm1uIIII 

	

2. 	COCESS1oI'i3_Vil1 (.:LCI ir1; .iN1 c;.;r. 'n sr,uior, 
.1 . 	-JhamIr1hrII( , bT,N t)1 vn. 

I'oj.  
Phunqy,mr 

New Santa). 	-do- 	.  
Thurigaril f11u11c'n -do- 
tram 	 -do- 
Sirarakhong 	-do- 

	

3. 	COICESSIONS ViIIHWT CLU ......UJG (/..Nr F(It K(JI1tV, ONLY. 

Statjo,m 	 Period. 
t4 N I-)Ivn 	H, II ')14 In 25 Ii 	'001 (: 	 Vh1mmm1 

y. 

( 	:.; •:; . 	ii, 	, 	) 
II 	1)1.1 III',' 	I)i1LlicI:J 

- 

	

1. 	The JIrrc Lam - 	f /cc,ur,I - , Ci,. S'c 	I n- :1,t, U.K. Ptirani, 
_ 	•7 ....... : 111.1.  

	

-2- 	Dv .i nna 	(miirm 	yr, !.?.I l)jvi ' ho, imi1.-h:I. 

	

3. 	D0; I lP/UP/ii/SI  

	

'1 	Di;(j 	IC  
ComnsxJt 	Cf&V 	he1 -! tic 1:1.  (IIIym(1 
'.cc'.mn1 	Off Ic. r, S;n DIr. 
()rdr I lie. 

ii 

I 
J' 
	

- 	

Ii. 



• 	
- 	 ____ x/000,  

C4 

• 	y10xlire.fi.. 

CITP14 L AD1 iIsTPT' Vr TRIBIMAL,G11wA!.IrI i3i -,nCjj  

Cticjinal ApplIcitior1 No.245 of 1995. 

Date Of 'Order : Thitho 14th iyy of June ,1996. 

3r1b1e Shri (.LoSarZglyiflo 4 flefflher(7) 
;cn!1pe shri D.C.Wrma,Member(j) 

sri flishnu i'ranad saikia 

sanitary Inspector, 

• 	 ''viition RoGarch 

Doomdoom a -  

sri nipak Nandi, 

• 	 Radio Mistri, 

A1C, 1x)OmdOOna. 

• •. J.)piiflt . 

ny idvocte /shri G.K.Bhattacharyra 

ith r •N • r)a s. 

:...wrsu s_ 

1. union of India 

rèpro'onted by cabinet . secretary, - 

)p.rtnte nt cabinet Af fairs, 

iRU COFV 	New Delhi.  

, 	2. Directorate General of Securit' Block 

V (east ),R.I.t'uram. 

	

Now Delhi -110066, 	 • 

Director, Aviation Research Centre, 

J3iockV(E5t),R.K.purarn, 

NOW osihi. 

4. Deputy oirector, 

Aviation Research centre', 

xcmdoorna. 	 - 
60• flespofldents. 

iy ;dvocate shri S.Ali, sr. C.G.S.C. 

c:.L.C,LYIN,JP() 

The *-tpplicants aro OmplOycoR of th? vioti.on 

FO(;oUrCh Coritro, 000mdoorno (AJC..for, short)e ypplLcut: 

o  ,J(4 	43(Y4A 
/v& LT .. d  

O 
• 	 ... ..... 



• 	(2:) . 

.1 

2. 

6o1 is a sanitary Inspector apost which is equi-

valent to fleputy Field ofAricer and is below Field 

tice 'eAilcifl i 4Pb,4Q. 2 is a Radio Plistrie The 

jost of Mistri fli undr the category of senior 

i':ield stistait. This IC also belo 'yl rio)d officer. 

Thc cciietoflt author ity of ijc has cI 	If.ted ioorn- 

a c tugory 13 stat.:ion with of :ect from 222.94 
. 

I .  
2 	A nnexure Iv to this o.i.,narnoly io..27U11/ 
4/86Ez-I11 (A) datod 6,12.1907 conveyed the sanctiorL 	•1 

of'the presiderit to the grant of additional conce- 

s ~., ions mentioned in the Anuoxure thereto to the various 

cto(1orio; of the staff of ARC except those on dOpu 

tation from the Indian jir j'orcot according to the 

/fluu xuro p it ion Allowance at thc.i rit e adm i.e niblo in 

o 14sr in peace areas is adrnisiiihlo UptO the rank 

of poo. and below in caegory B areas of ARC. The 

applicant had r ustc3 the authorities concerned to 

allow them the pation )\llowaflco but this was declined 

by Lh- authoritia* dance thin original APPliC iltion 

under sec-1on 19 of Administrative Tribunals Acto 

1985. 

H 000* 	30 	h bsEhnttacherYya, lenrned counsel for the 

applicants submitted that the appiicnts are entitled 

to th 	ation 1 lowance tiith effect irorn 2262.194. 

'rhis al1owanc ws deriici to them bcau;e of wrong 

interpretation of the order dated 6.12.1987 by which 

• •uiterit oi the aIlOiaacO tuas s.anctdotm d. pelying on 

thc written t,turaent 

i:h.tt 1hc Ij))1l.( :te hava Ifl(k thr cia .1n on z wrong 

not ion tliat 	rrI nt h d oc!untnd v,rtoti.3 nori-e xcc 

11tive poets  with different executiv1. endro::: for all 

concO :ui.on • 'rho fact howo'V4 sr relti i.l Ith 	the 

J4464 
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.3. 

Uát ion of posts vide order No.A11016/6/86 -lyil dated 

:?3,10.1906 (Annoxuro-IXI) is for the purpose of HoUse 

pont 7,11owance only. ?urthar, the concession of nation 

AilOWt nco hs b.'en oxLeridcd to the crnployeo; cf iin [or 

czoeuL:1ve cadre only upto the rank of field officer on 

:110 ;malogy of the junior E 	 w xecutive staff, of R & A and 

the applicantn who do not fall in this category cannot 

get the benefit of Ration Allowance. Mra a.K.hattacharyya 

su}ittcd that this ground taken by the respondents is 

not tenable as in the case of intelligoncO Bureau the 

flat ion AlloJanco was allowed to tho nonoxecutivo staff 

also and when the allowance was stopped to be paid 

zipj aic,itJorin ware suint it ted hsfore the (oflt ral Adflt I ii-

etrativo Tribunal and the payment Ration AliOwatico Waa 

restored. In this connection hohas referred to tho orders 

In the O.A. of 1630€ 1991 and o.199/91 of this ponch. 

40 	 we have perused the records and heard the 

counsel of the parties in this O... ttt'r Wo.A-49011/8/ 

OG-Lo .1 (13) 
dated 10.5.1986 shows that the prcsi(Jeflt is 

pleazed to sanction 8 (eiqht) COflCS5i0flS to the various 

categories of 5,taff of 	on 	ofthe concessions is 

oue pent AI.Lowance and It has been stated that house 

r?ent Allowance adnist.ibi0 to the EXOCUtIVO Cadre will 

be 	n i5s.Li)l( to the 1 r-onril of othrr cadre; aleo of 

orespOfl1l.(1g 	 oqi.iat ion of pOStS Wa 

ordered by the orëIe No.A_11O16/6/863)I dated 28610.1986 

excuaivOlY for the purpOO of jaymont of flouSO pout 

Alio)ance. iindor this order the applicants was entitled t: 

draw House rent al1OwanC. Under letter No.1.2'7011/4/86  

1Al1(A) dated 6012,1937 AdditiOnal couc3;.t0r15 wore 

conta 

trtureoply 

Aoodft 
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granted and one of them was pat io 	Allowance to the variouo 

'ctacjories of the staff of 	nc. The claim of the respondents 

is that aince there 16 no ecivat ion of.posts in respect of 

Ration Allowance this Lillowanco cannot be granted to thc.  

appileants who are non-oxcutive staff. 	ie arO not 	iznpre- 

os:od by such sta.d of the 	ropondents 	Until-c .in t:ht 	crc' 

01 	grntici HOUse !Oat 	Allowance 	or the J urHoo of qrant .tricj - 

flat i-on hilowance such equation of poate, is not required by. 

the authorisirig letters. 'rhis position is clear from the 

fo11o.trig 	:- 

rj. No. 	. 	lature 	of 	 E>tont 	of t7r:nt'oi.nrks 
the concession 	the conce- 

on 

-- 
 -- - - - - - - --  I a   -- - -- - - - - 	- - 

  (.r) 	rtioi 	1lOwdncO 	 at'ion allcWAr1Co upto the 	rank 

of i.o. 	and. balow at the follovia 
rater- 	- 

Location 
fiuE. 	 -----.-- 	 . 

(1) Category 13 	AS am3-ssible 

stat ions. 	from time to 
time in the 
[iorc?er 	security 
orce in peace 

Ou@ Pent 	 Hou - e rent AlloW (ri) 	'F 	n- Separate or- 

A1lWflC. 	 arice 	faciiit.Lo; er.c 	will be 
acnirjible to issued about 

the rxecutive corrospondincl 
cadre will be 1OVEI1s". 

admissible to 
ttio pornonnol 
of oLhr odre 
aio of corr.o- 
suondinq le,els 	 . 

COMU NA C0U1.(.4. • 
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LJE COPY 

Ore,  

(~~ D6  
r 

,.nnCt bring in what is not there or what 

.j: ot intended to be there by the lot:ter rTo.i 27011/4/ 	I  

() dated 6.12.1987 as indic.tc. above. Th:L 

1ct:er simply clearly stat e3 that the allowance is admi-. 

•Ib.L to the var bus cnteqor :e of the nLaf oi AC by 

a limit upb the rank of FO and beloW. 114 o.. 

1.63/91 An: 	A 17 9/9 oE this Bench on the troncjth of the 

jnd.t.bortn of t1, 	. 	
c,te man øiiunittOO rO.(:O rf(l to 

iii 1--1d. 0 • A • !al: iou 	Li 	'n paid to the flOO-(X3- 

cut lye staff of the Intelligence Bureau but the payment 

stopped in 19'1. Th1 Tr:J.bunal in. the OrdCr 1aed 

17.12.1993 

 

(to which ouc of us was party) after isu- 

bon and roly:Lr1J on the or(bD r dated 27 . 	 .93 oE t!:o 

central AdministrntlVe Tr ilnal Chand iqarh Ionch, circuit 

at jmu in o.. 'Ic. 381/JK/92 had hold i:ht Potion 

1lowancOadzttinible to the pp.icnnt i.n t1io:O two 

o ... the fact 	ti thosc two C • 	ari 1  c tb? 1.TC ::' at 0 ..i• 

ar they re.ntO to PatiOfl Aliowcnce 0nd house Ior1i: 

',1 I.OWaflC 	nr' ,zjiTflOf't . 
ent leal. yrho cord it .i.onr in there 

i in respect of rtio AllO'J1 ac 	LhI( .he jO r- 

posted in ct:oqry n beat len!; wIll be cot it:Ld to 

Ption 
Allowance at noncivalifyincT area rate for BL. Po 

hou e rent 0l1oafl° it is stipulated th.t lonso float 

?JlowaLlCc would be applicablO to. all other cadres of the 

i.;r the ;, zu te:m op.i .tenble to the execut lye ca 

.. 	 In view Ot t1 facts men- 
co 	;;• 

t 
1oa.d abCjvQ we ho id th jt i ;t:Lork 71 i(WlUc0 .t.p ,(Ilfl if nibi 

d, 
eu t10 apl ic.iut ii 1i:L; o • :. The o pondontn ao d .1recte 

to iY Pat iO Allowance to the pplierii. - ; 

aj)!)].LC1bt 0  to them iith effect from the de date 22.294 

rrcar amount ha1l be aid wihiil 3149.1 996 . 

The 0pplicrit 100 15 albo.'10d , lo order as to cost5 

(_ 	(A) 

_  
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Annoxure- °("* Wl 

IN TUE Sjjvnriqr, COU1T OP IiDIA 

Cfl lU IN ALl CIVIL APP2,1,LATO JIIR IS DICTION 

248256 

TITIO? ITO 	 TO A R SPCIL LtY\VE 	 AL (rIViL) 	1706 oi' 
P1  

I 

(petition under irtic1e 136 of the CoflE3tit1t10fl of,  india 

for ;pocia1 Lav to 	peal 	the j 	irt nd order 

C1;Gd 14th jruna l  1996 of the central Ajn.istatiV0 

I1>u(rkl 	auh,t.i j3ench of Cauhtl in riqinal 
jppliCti0fl 

o._245 of 1995). 	 S  

wI TI 

:ciiri LOCU TORY_M)PL:EC,\TI0i Wo .2. ----- -- 

t.l (zj:p1icttb0r for Atay &Eter nOt iCE). 

onion of India  

/W. 41jA 
.versflS- 

ri 131c riu pr.d 	ik.i.a and Cr0' 

•  

• S 	 ia' 

(ron ruLa.. CAUSE TITLE L'LE1\E SEE fC1I1111 

TT(,,HED iIE1UWTH). 	 1 

COfl1Mt 

• HOI' flL l.IR. jJS'DIE : • SIdGHIR ArA1) 

Q' IILO 1.1p. JUSTiCE 4. SRItIVZS 

7v%& 
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the Otitiorinrs 	Hr. V.V. Vja, SOtLLOr ;d'joc:tta 

(M/s ftanj I 'rhornes and P . 

Advocates with him). 

JI()  r tIe i e :pO rid (flt NO F • 1 to 87 

Ptue 

9'-.1'12, 1d14...17() 
	

VAr. i-'.K.. Micra, 	dvoc.te 

For .  Pespondont No 	88 arid 143 	Mr. C.S. Srinivaa Rao, 

Advocate. 

TIlE PEIPIo FOR SPl:cIiL. LEv: TO APE/L AND ThF 

;j'PLScy'T[o FOT STAY above- iientioned beiricj ci11d Ori 

lor bring before tllis.COUXt on the LGth day of .iarch, 

'a UPON hear Ing cour el for the appo a.ri 	part ion ho rein 

T711S COURT tlOTIT ORIYR that p0tition for ;pricia1 Leave to 

iPP?.rl ahove-mentioried b and is horoby4jU.s. arid 

conscanently this eourts order dated 21 t January, 1997 

U:•1dC In Interlocutory pp1IcatIon No. 2 abovnentioried 

qraitinc O>-parto 3tay be and Is hereby yted; 

A11) THIS COUR' DOT!! FURTHER ORDER that this 

ordar be purictuallyobcerved and carried into executiori 

h/ all .cmce riied. 

WITESS the ron ble Shri Madan tlohari purichhi, 

Ch.Lr . jut.tc of india at tho SUptOiflo COurt, NOW Delhi, 

d1:ed this, the 16th day of ilnrch, 1998 

(R .0 • XJK11!NPjL) 

DLPTfY 	5TIZ AR - 

Or.b Ommiauiuuc' 

I' 
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IN LHL CLNRAL ADMINISTRATIVE IR1DUNAL 	 IF 
GUWAIIAT!BENCH 

Original Application 'No.133 of'.2000 

Dto of decision: This the 30th October 2000 

- . 	 The 1,on 'blo Mr Ju:t:ice 1)_N. Chowdhury, Vjcj--Cajrini, 

Choudhury and' 
103 others 	

. . . .Applict 
All tho Qppiicnt are flofl -OxecUtjv0 
1:ionna1 oorving in the Speciol orvice 
Durcáu, Impha)., lisnipur, under the 
adiinistratjvo control of the Divisional', 	 -- 
Orga'niaor, Nanipur and Nagai.an4 Djvjjo, 
Imphi. 

By Advocates. Mr G.K. Bhattacharyya, 
Hr G.W. Das and Mrs N. Dcvi. 

- versus - 

1. Thu Union of India, roprosontod by the 
Cabinet Secretary, 
Department of Cabinet. Affairs, 
New Delhi. 

COP'Y :. Thu Director General of Security, 
1 ) 1 0c1 V( JsL) 	New Uui.h I 

. The Director, 
Block-V (East), 	. 
New Delhi.  4dvcm 	eL The Divisional Organiser, 
S.S.D., 
Hanipur and NagAlancl Divjio, Lamphel, 
Imphal, Manipur. 

Are4 Organisor, S S B , v Manipur. 	
,1 . '.... RO3pOfldenrs 

ocae Mr A. Dab Roy, Sr. C.G.S.C.' 

I' 	N•1 	 \.: 	, 	 . 
. 4,:.  

c • 	• 	i,.. 	. 	 . 	 . 	 . 

ORDER(ORAL) 
IV 

4 	 I j -...- -..CHOWDHUR.J' (vc.) 	. 
' -H 

.,:The:i applicants, 104 in number, are non--exccutjvc. 

peronna1 $rving in the Special Se'vice iDüreau (s 	c 

short) under the administrative control . of the Dijjsjona1 

Organiser, SSB, Manipur and Naçjaland Divj8jofl, Imphal. The 

cause of action as well as the relief sought for are same 

and accordingly their grievance is considered in thii single 

J4 
Mzin;ir 

F 



- 	
• 	 10 

• 	2 

' I  

icatien under tne provimiono of Rule '4(5)(n) ot the 

ertral Adnuniotrative Tribunal (Procedure). Rules 1  1987. 

The 	grievance 	relates 	to payment 	of 	ration 

llowanco on and from 9.8.1989. According to the applicantL; 

the a1lozance was denied to them for no.:juotifiablo reasom. 

1r G.N. DAs, learned counsel for the applicants to varioun 

•nancLion ordora of thu Curt ta Covurimeot and it 1 uo m:rt I orut3 

a number of cases decided by 	Tribunal. 

Mr I. Uu 	Roy, iedcfle. 	i 	 ej'r red r 	che 

written statement and submitted that the cation 	Lc.t:Ce 

with effoct from 9.8.1989 are hng paid to the CXCCnt1\& 

	

• 	staff of the rank oz 1. , j u la Or .Lice.c : ana beiae, but :nt 

allowance is not oxtendcd to the non•.exoCUtjVC staft. The 

learned counsel submitted that the equation is made only in 

relation to House Rent Allowance and not to ration 

allot4ancO. He submitted mat the equation of posts in 

various cadre of corresponding ievel of non-executive cadre 

	

were fifled vide Cabinet Secretadat Order• No.A-.11016/6/86 	 4 

t01 dated 28.10.1986. The equation is for the purpoO of 
-Y\ 

	

:' 	 Ront Allowance and not for Ration Allowanco. 

After hearing the learned counsel for partiol3 and 

•' 	
9ideing all aspects of the matter, I do not find that 

case can be distinguished from..the earlier decisions1 

\• 	 4or thero.,is any scope for denying the ration allowancã to 	4 
the app1icnt8 on that ground. The ration allowance also has 

now becomQ admissible to the employees srving in the SSB at 

Imphal anImphal has been declared so category 'D station 

with effeCt froi 9.8.1989. The applicant shall accordingly 

be eligible for the ration allowance for '13' Station with 

effect from 9.8.1989 or from 'the date of -joining, whichever 

is later. 

• 

• 	 0' • 	____ 
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/ 	
-- 

' 

1ccordingly the reopondents are directed to pay the 	 S  

ants ration al1owacc fom the aforesaid date onwards 

uin three months from the date of recept of this order 

	

"I 	 S  
4 	 /:c.tidin arrears. 

• 	
S 	 / 	• 	The application is 1loied. No order as to costs. 

45/ V1LtUi,jh 1  

	

1 r 	S 

.1 

	

t 	
j 

l 

•S• 	 b1- ... 

	

;krn 	 S  

(t1fl 	io c1 	b 	It:C Copj 4 	
LTTh1rl 	 - 

L1o40011 OltIrcl 

(iTtflTT ufutfilfl ( :' A. 4fl1 

G;ej,,qroIAdiiI 	•t5rI 	TribuitOl 

sta" •I4. 

;ti4%i 	UI - 

tRUE 

Il 

SI 	-, 

.4 

Cmn 

• 	 (Advocate), . 
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i  Q 	
HA AflEXLmE 

IN THE G111AL ILMiNLTw\I1V1 TxtI7\C -. 

	

• 	 (U.JiiATI bLtH : GUAHITX 

Qju.r4_A 	Ati_t4 1LOf_2O3i 

Aplicant() 	- 	L..wi. $ngh & Or. 

aepondent() 	 U.O.I. & Orb. 

Advocate I or appJ.icant(,) Mi. G.K. Bhcttarcharyye, 

.N. L), 8 0  Chaudhury. 
Advocote for re.poi'dent() Mr. Dab doy r. 

24O1 Pre.ent 	3 i. Jutce D.N. houdhury, 
Vice - Chairman, 

All the 18 aiplican.t 	are non-executive peronneL 
barving in the ,SB, under t he aowinistrctive control of 

the Uivj4onaj. Ocganier 	i4ai , ipur and 14agaLand Uivj 

jonLnhL. The cue oi action ez,well 	th 	reiif 
oought for are 	ome 	nd 	imiLr nature Qfld accordingLy, 
their grievance ib Cofl4dred in ti;iz, bingle application. 

yRUE 
The grievance reiate 	to payawnt or ration aLèoanco 

on and from their 	tatjon or 5tation4 were declured ab a 
'' and 'C' category atation ,5 or frn the joining by Lhe 

• appj.jcafltb in the 	tto' , 	hichevor iz, Latter, 	Ihe 
iUe raid in thi4 ap1icti3n .i 	already adjudicated 
upon in O.A. J67/99 dioed on 12.1.2003 e nd 0.A. No. 
133/29X) dipod on 30-10-:o, Tiliz, cae 

i 	cilo squarely 

covered by the øiove deci,ion. 

The ra.pondent, 6r4 accordingly directed to pay the 
ration allowance to the applicnta on and Iron the pOatifl 

of t he appiicnt in the .tat.Lon$ or from the date of 
declaration 0± tho.e bt.tionb a 4  08 0  nd •c. category 
btztjOr1. 

The apjLictjo i alLoed to the extent indicated 
bov.. There bhalL,ho.ever, be no order a to Cut. 

I: Vice-.,hairinan

• J  
DW 



NO.1/16(5)E/89/SSB/11 691 

Government of Iidia, 
Ministry of Home Affairs, 

Office, of the Inspector General, 

SSB,. Manipur and Nagaland Division, 

Imphal - 795 001 

Dated the 17th Sep 2003, 

MEMORANDUM 

Sub :- Return back of Joint Reopresentation regarding 

ayme nt of Iatio nAllowafl L 

The joint representation dated 14— 62003 

regarding payrentof Ration Allowance arrear is 

returned back in original with the remar&s that 

TRUE P Y 	 " As per the Hon'ble CAT, Guwahati 
passed on O.A. No. 174/2001 and SSB Ote's Memo-

randum No. 35/SSB/A/2/2001(12)/194-9 5  dt. 

14-1-03, only the applicants i.e. petitioners 

are entitled to get Ration Allowance from the 

retrospective date. As per.the said memorandum 

and H0n'ble CAT judgment, you are not eligible 

to get the Ration Allowance prior to 30-1-01. 

Encl:—As stated above. 	 17/9/03 
AREA ORGANISER(ADMN) 

To. 

Shri H. Ibotombi Singh, 
Pharmacist. 

O 
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411 V. X  

4Divisiona1Organisor, SSB 
Manipur & Nagaland Di vis ion, 
Xmphal. I  

The Area Organ isor,(Admn) ISB 
Ditision Head Quarter, Imphal. 

s... 	 - 

feZ; A 3oint representati on dated 
14-06-03 

Sub :r Remthder 'rep resentatici, in respect 1 	 1 . 

of Pja 	Allowance - requested 
thereof.: 

H 	 I 

Petitioners • 1. H. Ibobi Singh, 

Pharmacist, 
2. Miss. Mariama N.D. 

Lab. Teeth ician; 

Laitonjaa cgbi Chandrainani 
it 	 Devi w/o Late L. KalaSingh 

(xDriver). 

K. Meihanpam RI. Naga, 1 

Retired Assistant. 	F 

	

Fu' 	 1 	
50 A. Chao 	ingh, reired peon. 

1 

	

	6. 
 

L. '3uresh sè Siflgh,istn't 1  

8au&a Iar Dr.  ye r 
8. s.?. Biswas, As$stant. Sir(s), 	I 	 ' 

With dUe respect the undersigned have the honour 

to submit this Joint application/representation for your 

kind considration and prpt action •  

That the petition ers are/were serving in your 
4 

Off ice/ Dirrectorate (N on-executive staLls) as Phartgnacist, 

Lab. Tedtijiicio, iDriver, Assistance 1 and Peon at 'B' &  
41  

categorlwdr the Aduinistrative Control of the 
• 	

DivisI,aaI.jOrgan1sor, SSB, Manipur & Nagaland Division, 

Imphal.1  The 1pettttoner Na, 3 is the legal representative/ 

( I 	 caltd,, 

J4 

	

• 	 ___ 
I . 	 '.••• 
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S 	
\ 	

t' 

2 
I 	 c) 

legal wife of the deceased L. Kala Sthgh (Ex-Driver) 

• 	 ! 	and the p.titioner 140. 4 and .areJwere the. ,,rettred 

enloyees who w.rS.,aa.rvtng as Assistant & PfOfl respectively. 

1 	jl• 
That thapetttoners claims for grant of tton 

Alownce 	tE1gth o Cabi etcretariat .tter 

No. 27011/A/864A-IV dated 18-12-87 and Máorandin 	 . 

No5  9js3B/AW6(I)/Wart-II of the Directorate General of 	. . 

* 

	

	security, office of the Director General, SSB Block-V 

(East) RJ. Puree, New 1eihi - 66 dated 9.8.89. 

That Of ,5i14arly sit ited personnel/employees 

have be received the said due/arreer ration allowance 

prior to 30-101 as per emorandum dated 14*01693 ider 

Memo No. 35/WA/z/ 01 '( 12 )/ 1 9 4- 95  of Assistant Director 
•i.- 	r, 	 - 	 1 	 - 

(SA)' by way of cpj.8noe order of the !on'b].e CIT, Guwahti 

• 	. 	 passed in O.A. No.74/2001.  The oetitioners aii also 

entitled to get the benefit of the same. In  this regard 

the petitioners sari icr filed a Joint representatiãi4to 

TjRUE co 	the Director Gflera1,, 13SB, New Delhi and Divisional 0rgarisor 	• 

	

' 	558, Iinphal. However, the cacerned authority did not takeup 	 -, -•• 	 . 

any positivØ acti 	till this date 	The p.-titLoers 'o •  6 

	

_________ 	* 	 0 	 . 	 • 	 . 	 ., 	

..*. . 	 4 

also filed arepresefltation on 14 2.03 to the atthcrlty and 

the same was aio kept in the cold storage of the authority. 

It 93, therefore, 'prayed that you will beldnd 

enough to grant the, ration allowance prior to 30.1.01 to 	 . 	 . . 

the petLticJers as ,  early as possible in thle interest of 	I 

Justice. 	•. 	 . 	 . 

Signature of the peti t,ion era. Dated 01-08-03 4 	
H 

4 	 . 	•• 	..,. 

 

Z. 	 Mp.Jtr;.i44s 

.-L.(o3 	 \.... . 
4* K.Mpo 	tco 

Waaivw- 

* 	

0• 

iiIlL __ 


